-~ Aflfidavitio be Fuirnished:by-the caniiidate slongwith Nomipation-Paper . -
Before the Retvrning Officer

For election to 252580, S22 (name of the Houss)

From..lSvnl8mba L. & ).....Constituency(Name of e Constiruea. s

b Knanesonidaugh: sofwife of, '-#J’-E; p&kmm Reaum. .,

...... U years. residen or 2224, fi0: o T o T MMS ol gocd Bikan..
Elumm.duhambj solemnly affirm and stale on oath as under-
( sirike out whichever is not applicable)
{1) 1am a candidute set up by e (Indian tads -—:tnmntlufr.m Tl::t;_ﬁe?mr ) am contesting as an
Indgperidiént candidate.
() Detalls of PAN and status of filing of Income tax return :
“SI. No. | Names Permanent The financial year for | Total income
Account Number | which the last shown [n income
{PAN) Income-tax retorn has | Tax Retum (in
it i been filed Rupees) i)
' Self AFZPkIng| 2e1s-16  [3Rezruo
2 Spouse- ADTPBL98TR] 2eis—| & LELE8 0
: Dependent | N Ok AppLicd MebApplad| Mo
4 Dependent 2 Me b Applicst | pyed Applics mrt- Appliead
] thldmi ......... Met Applied | lan) Appliest Mo+ Anplied

(3) The following case{s) ia/ are pending 1:111:.:1 me in which cognizance has been taken hytlu court:-

Deseription

Sl | Offence

Mo.

{a) | The detalls of cases where the court has taken s
cagnizance, Sections of the Act and deseription Mo
of the affence for which cognizance taken : i

(&) | Name of the court, Case No, and Date of order
taking cognizance Ho

{e) | Delails of Appeal (s} / Application(s) for revision T
(if any) ﬂHl‘ﬂil‘hﬂﬂwmuﬁﬂ(ﬂ! MO i

4, Cases in which | have been convicted by a court of law(other thuu referred to in Form lﬁ]' e

!
1

fay
PN

i(a) | The details of cases, Sections of the
' Act and description of the offence for
which convicted : Bl
(h) | Name nflh:Cnurt{s‘l'.'E;E;lin. and =
Date(s) of order(s) . [ el

]
|
j



‘.'_t'.'} , Punishme <t impaace .
£ 5

(Y-

. n) nul'!'ﬁﬁffhlrm belnw l.i..l;t-'-d-t:-l.‘l-lliﬂ-'lz Rrp— .{-I_lﬂh-'.!:ll:.lld;-:lldl-i,idIIIWlhlt elt.]:uf mysels,

wy spouse and all dependenes:

. A Details of movable assets : e v L4y 4o b

. Assets in joint name indicating the extent of joint ownership will also have to be given
2. In case of deposit/Investment, the details including Serial Number, Amount, Date of Deposit, the Scheine,

Name of Bank/ Instiwiion and Branch are to be given :
3. Value of Bonds/Share/Debentures us per the current market value in Stock Exchange in respect o listed

companies and os per books in case of non- listed companies should be given.

4 . Dependent’, here means 4 persan, substantially dependent on the income of the candidate.
5. Details including amount is io be given separately in respect of each investment)

e o e -

L

'S, | Description - Self Spouse Dependent-1 | Dependent-2 | Dependent-3 |
MNo.
(i) | Cashin hand qgiﬁ'}i_ﬂHﬂ Lecqg o - T pr SN b
{ii} | Details of Deposits in Bank TI05E] 2| 1ead
sccounts (FDRs, Term Deposits L ge
and all other types of Deposits h2,1
intluding saving accounts), b B PR P
Deposits with Financial oo e
Institutions, Non Banking
Financial Companies and - -
Cooperative societies and the
___, amount in each such deposit
[ (iiT) | Detals of investment in Bonds,
mmwmw wl:n:‘l Lb o | 2enm e e I
others and the amount.
{iv) | Details of investment in NS5,
Postal Savings, Insurance Policies | %,25 96
and investment in any Financial s Tt T e
Instrument in Post office or 3
Insurance Company and the 1
amount | 4
(¥} | Personal loans/advance given to I
i ‘ e a6y ; -
rid e Al S R inddl PO [ VOORNN R FRSCRY B 0568
|| other receivables from debtars |.
| and the amount. el g
! {vi) | Motor Vehicles/Afrerafls/ Talm E-'LECILC
I Yachis/Ships (dewls of Make, ooty Lo Dieiss o s Gaey
I Registration No. ete, Year of BR el e gy g
| Purchese and amount ) gl te a3l : —
I {vii}| Jewelry, bullion and valuable A Greld =15 3
|| thing (give details of weight and | '~ 277" . | e -
! value) i1hH e tag 40




F

T

I'M

i {imsfinterest
f Caross Total value

1] Ay ofher assets sich. nai;.: of

Petwe| Fum

wia-;"‘"e‘é"" _

Mo

W

LT}

thgt._ghh

Lqruj.

e

" A : Mt e e e g
e i w in joint merd-up m:linttng Ihe cxtent nl’julmomh’ip vill a.lm have to be indical.«d

s EN e

(Neze:
2 . Bachland or !:mldlng or apartment should be mentioned separmely in this format.)
‘| S | Description . Self Spouse Dependent-1 | Dependent-1 TDependent-3 |
No
(0 | Aericulturs) Land - Nawbatpos . | AL
e tien) SR e | T L LS
| measurement | i 3
f:::frm m:ns? s m i o D dea 2eag | we
m1ﬂ'ﬂ1hﬂm p
(Yes ot HO) [T Mo RS L e . Heh ke plied
mufpwﬁhmnrmrf ’lc‘eu'}. Lead, i i T
acquired m ol | Leot Lo
Cuuofluﬂﬂnmnf .
p':nhn:)ﬂ the time of 3o 0eT lrasovT | Tl Zan 2ees
Anyhmuﬂmﬂ;hndh}r :
way of development, s ko . Bk o et Al
" | construction stc.
value : Lese oo 1:-’-4}1:_;_\{‘{\ i P T te b Afiplied
(i) F
w'}m ] (o s Mo e et & pl
Survey number(s
Area (Total messurement in i P -
sq. ft.) ; ki [ L L =
(‘I'M-CI‘NU] pIopam HA [ X5 LA T+ L sl o
" [ Date of purchase in case of self e i i s i
scquired property _
Cost of Land (in case of . ”“'Pff"'!
purchase) at the time of Ha ho O M _
Any [nvestment.on the land by . i sk ijt.'q
maf‘duwlupnﬂ LTS b +ao {
construction e, * -
.ﬁnﬂmww X TR B S 2ane |
e (includi !.plrnnmg]l :
4 . 3 INg Blos LS [ AT (=R e] L T
* | -l.ocation(s) .
| =Surve l'.l - ....u -
F-uihl.lpi'll'ﬂ:i:lw Ly B e - b X R o ¥ T ' At b
| measuremeit in 5q. ft) i S




T wiher inherited property 5
L. fg é5 o NO)..— ok Mz Ne - MNe 2 e O PR
:
Do Lﬂ'p\ﬂ'ﬂhmmmuﬂﬂr : P
! acTitired propeny et Aplidjnet A pliel ke . 8 mef hﬁi i
C st ufprmtn}{inlcu: of L i
pt rchase) at the time of 2D e b PSP ] 2P B Zua o
| prchase
Auny Investment on the
pruperty by way of T by T [ e e
[' deve construction ete,
H Approximate Current markel
i value L r T . b VPR ¢ R
"livi | Resident }‘ ildings (including ‘**"55 . )
apanments, P LT .| TeHe Paken . ~
-Location(s) ¥: . bebals, 49 Ry e I s R
= Sunvey mu-nbu{;} Pevsnal al Heida |
Avea (Total measurement in Bee, Low, ,
sqﬂ-] V1B . e o Y Lot ot
Built up Area (Total Lt Ly oy ;
measurement in sq, fi.) VEL 54 F4.| 0 Tens e ey,
Whether inheri |
Q’unrhﬂjl;smnd property T‘;‘j‘:.‘;"""’} 7 B R D b N [ T
Date of purchase §
acquired n},mmnndf Mtk w0 g i = S o WS o g X
Caost of property (in case of Lsag 959
puM}meﬁr L T (YR [T s [ T
purchase Lovialen Levat db el oo,
| Any Investmeant on the land by
way of development, idd o By M L
construction ete,
Approximate Current market N T e
\’ﬂllﬂ HS}B@‘_"}G'J (Y L [Tl L
(v) | Others (such as interest in s s s B v e
(vi) | Total of Current Market .
| Walueof (i} to (v) above WHEFCO [yer eeD

(6} 1give herein below the details of liabilities/ dues to public financial institutions and government :-

(Note: Please give separate details of name of Bank , lnstitution, entity or individual and amount for each item)

Deseription

Self

Spouses)

| Dependent-1

Dependént-2

Dependent-3

Loan or dues to Bank/Financial

Institution{s)
MName of Bank or Fl
Amount outstanding
Mature of loan

ﬁ“ﬂ.]..u::l. '.\4-.;—-1
o, Heids

ige by

LT

N.-E"l' 'ﬁﬂ)f:l-zd‘

Loan or dues to any
individuals/ Entity other than
imentioned in (1) above.
MName(s)

Amount outstanding

Mature of loan

ICRT AT

bis




———— S— i _.' 'r- fut L pmlpiine S i =i LTI s AT L ST T ST n_l.----_a- il ot ey -._,
- hias b e 1 he Mt AP#;_._‘
Grand total of liabilities : el
@ |ComomentDues: 7| - b g
o £ fi | oy
os departments desiing - . | g .
|| #ecommodation !
Dues to departments dealing
weith supply of water Baisn | reo we vk Appliee]
Dues to departments dealing - I-—
with supply of electricity | s Ne Me o ot Appdi-e
Dues to departments dealing TR
with sul:'!plya.l' T M (1= (£ 1) I‘\Inll'-ﬁq}FLttd
telephones/mobiles .
“ihhmhdcpumn:nudmimg
(including pht g Tt i = We Mot Applies]
belicopters
[ncame Tax Dues AP e tieo tie Pt A0 Pt
Wealth Tax Dues s ) e b =
Sexvice Tax, Dues g [N=] [ e [
Municipal /Property Tax Dues A wte i tie ™o -
Tax Dus e Mo . 4o e L]
'1'[:" dues B = L= . o e [
Grand total of all Govt dues e e phe o M -
i =, ke
Details feasion : Bt fumdebd - RSER Paho lagey M e
& a ;H‘P;L"Hrgrﬁofil??" Lot Lol mdoia, fLollege, R.U.= 1984, Indes e
b Spouse.. B timess Caimd tolumbug lollagd  Hazawibege, RV — 1388

- ri-A-LH
(8) My educational qualification is as under; $4 - “elundouy Gskis b i 1 g ’

(Gi'll';.dttlﬂl of highest School / University education with full form of the certificate/ diplomal degres course)
(Name of the School /College/ University and the year in which the course was completed.)

(%) ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate Sh./Smt/Kum. Fladr it foimesn
2. | Full postal address Anl- o e s T |
3 I*Ln:qummnfthcmﬁlmrm 2, el Gmba | Bidban Salbla] Bl
5 : 3 ”
| 3. [ Name of the Political party which setup the | 1y il largreds
candidats (otherwise write *Independent’) R d _
4. | (a) Number of ceses in which conviction order wed ppplied |
passed (other than those referred to in Form 26) _




[ [ i Tctal number u Peiding saies whers the .- |- SR :
‘-T"‘L:ﬁh'ri-'iﬂmu-n Cognlai s T e [ Mt A.'pwﬂq . !
h. PAN af R ey which last " T71.éa] frwsaie Stk !
o S — Income Tax Retumn (iled g i
1 (a) Candidate A¥=FlacseT - A i . _J
i | (B} Spouse: Av-TPp L4985 iy el — 1L g mad
i) Dipendenss - " T — e s o101 1
|6 Details of Asscts and Liabilities in rupees —
Deescription Sedf Spouse | Dependent-1] Dependent-li Dependent-1il |
A, Moveable : .
Auset (Total value) __['TUDEBM1 5012 2ene | 20, 2o
o, Tmmovahble R 1
[i} | Parchase Price and b 3
Development Cost of |,
Immovable Property |, Lo | Zere T 2
(Total Value) 856359 !
(i} | Approximate Curren 1 i
Market Price of 131639 3yenen] 2, Zere i PRI
Asset (Total Value) TR / e
] Llabilities i
v I [ ey ey vy
(i} Loans from Bank, -
Financial Instirutlons Wgeliy [ -, r IR i
(rmn . "F ﬁ ] A Tl
8. | Highest educational quaiification:
s ';-{_ L) [ b r_.anlk_g_q l‘h?Mlﬂ‘.—}j_‘ . Bt e bl Vhas l-'-:n.‘h'l':l -19%849. [LHU'!}
(Give details of Schaol / University education with full form of the certificate/ diploma/ degree
course) (Name of the School /College/ University and the year in which the course was completed.)

VERIFICATION

1, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and Porect iethe
bestof my knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
declare tha ; ' '

(1) there s no case of conviction or pending case against me other than those mentioned in items 3 and 4 above,

ih) L my spouse, or my dependents do not have any asset or liability, ather than those mentioned in ilems 5 and &
ubave,




- Note:n: |'ﬁfﬁﬂl¥ﬂ!ﬂhﬂﬂhﬁ?¢dlﬂf b?ftﬁl’ﬂmi.hﬂls_ﬁ]ﬁéaﬁﬂng nominations. i =

2 Affidavit snould be swurn before an Usth Commissivner or Mugistrate of the First Class ur hefore a Nowary
Public.

3. All columns should be filled up and 1o column to be left blank. 1 there is no Information ko furnish i resprt '-‘r
any item, either “Nil™ or “Not aplicable”, as the case may be. should be mentioned

4. The affidavit should be either typed or writien legibly and neat!.
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